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o i 21.8.98 This application has been filed by
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L &,ﬂ‘ withiu e the applicant challenging Annexure /8

£ Rs 300 and A/9 dated 29.1.98 and 6.3.98 respec-
o ated vids tively by which adverse remarks recorded

in the ACR for the year 1996-97 were
communicated -to the applicant and pro-
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moting 3 junior officers to the super-
time scale. The applicant is an Indian
Police Service Officer. The applicant
filed representations against the impug-

R&W 3«"+~e ? (}f 57 ned orders on 12.3.98 and 14.5.98. Those
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, N 2) representations have not yet been dispo-
byt bet™” i sed of.
| | » We have heard Mr B.K.Singh assisted
e u\‘_ by Mr N.J.Singh, learned counsel appea-
/’Y& Re v ring on behalf of the applicant and Mr

9AQ£ S.Ali,learned Sr.c.G.S.C for the respon-
dents. Mr Alli has pointed out that the"
impugned orders were passed on 29.1.98
 and 6.3.98 and the representations !#had
been submitted on 12.3.98 and 14.5.98. Six
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121.8.98 months period is not yet over. 'I‘herefore.
S " the applicatlon is premature. Mr Singh
also does not’ dispute this aspect of ,
the matter. Therefore, we are not inclinec
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I to ent_ertain‘t.hls application. ‘However,
C"W"? c} /,a/méQ«—; we hope and trust that the respondents
) shall dispose of the re resent ations as
Mv?«'/z /R g % ‘y/‘ ° e <
, ' early as possible.
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